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LEGISLATIVE ASSEMBLY 
Wednesday, 7th February, 1940. 

The Assembly met in the Assembly Chamber of the Council House 
8t Eleven of the Clock, Mr. President (The Honourable Sir Abdur 
Rahim) in the Chair. 

STARRED QUESTIONS AND ANSWERS 

(a) ORAL ANSWEBS 

MONUMENTS IN SIND 

12. ·1Ir. Lalch&lld KavaIra1: (a) Will the Secretary for Education, 
Health and Lands be pleased to place on the table of the House a liat 
'Of protected monuments and also a list of unprotected monuments in 
Sind which are of archleOlogical and historical interest? 

(b) Are there any British monuments protected in Sind like those in 
the United Provinces? 

(c) If so, does he propose to place on the table a list thereof? 

(d) Are Government aware tha.t there is a very ancient monument 
~alled 'Tajal" in Tajar Baugh at Larkana, now called 'Rijhu' garden, which 
is painted in colours of ancient type? If so, are Government prepared to 
bring it on the list of protected ancient buildings of archlllOlogical and 
historical interest? If not, why not? 

Sir Giria Sb&Dkar Balpal: (a) A list of protected monuments in Sind 
is placed on the table of the House. No complete or authoritative list 
()f unprotected monuments is available. 

(b) No. 

(c) Does not arise. 
. (d) The monument in question is reported to be an Qighteenth century 

()onstruction of no architectural importance or historical significance. The 
few traces of painting in the building are of no particullll" merit. Govern-
ment do not, therefore, propose to declare it a protected monument under 
the.Ancient \(onUAlents Preservation Act. 
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Serial District (Revenue 
No. 

1 Hyderabad 

2 Do. 

3 Do. 

4 Do. 

5 Do. 

6 Do. 

7 Do. 

8 Nawabshah 

9 

10 

II 

12 

13 

14 

15 

16 

17 

18 

19 

20 

21 I 
22 

23 I 
24 

25 

Do. 

Do. 

Karachi 

Do. 

Do. 

Do. 

Do. 

Do. 

Do. 

Do. 

Do. 

Do. 

Do. 

Do. 

Do. 

Do. 

Do. 

Do. 

Do. 

LBOl8LATIVE A8SEMBLY [7TH Fa. 1940, 

Loe6lity. 

Hyderabad 

Do. 

Do. 

Do. 

Badin 

Name of monument. 

Tomb of Gulam Shah Kalhora. 

Tomb of Gulam Nabi Khan Kalhora. 

Tomb of Sarfaraz Khe.n Kalhora. 

I Harem of (Talpur) Mira in the Hyder-
I abad Fort. 
i Ruins of old city at Badin (Southern 
I half of No. 59.) 

(Gaja) a few mileR I Buddhist stupa. 
from Tando Mu. 
hammad Khan. 
Do. 

Village Mir Rukan 

Deh of village Nur 
Mohammad (about 
7 miles off Daulat· 
pur.) 
Shahpur 

Tatta 

Do. 

Do. 

Do. 

Do. 

Do. 

Do. 

Do. 

Do. 

Do. 

Do. 

Do. 

Mirpur Sakro 
(Bhambor). 
Do. 

Tatta 

Do. 

Do. 

Two encl08urtlll oontaining tombs or 
Talpur Mirs. 
Thul or Buddhist stupa. 

Tomb of Nur Muhammad Kalhora. 

Kuba Mir Shahaded. 

! Dabgir mMjid. 
Jami Masjid. 

Jam Niza.mmuddin'R tomb. 

Baradari. 

Nawab Amir Khalil Khan's tomb. 

Nawab Isakhana'H kilnb. 

Nawab Surfa Khan's tomb. 

Tughral Beg's tomb. 

Mirza Jani Beg's tomb. 

Tombs of Z.enana of Nawab Isakhan. 

Mirza Isakhan'lI tomb. 

Kalan Kot. 

I Sasuin·jo·Takar. 
I Jam Bijar fort. 

(I) Stone tomb with a dome on staDe 
pillars by the side of Mirza Jan! 
Beg's tomb. 

I (2) Brick mlllljid and enoloauTeA near 
I Nawab Surfa Khan'. tomb, suppoaed 
I ~ be the tomb of Saylld Amir Khan. 

I (3) Large brick dOIQe nearlC.b&lil Khan" tomb. 
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, 
Serial 'District (Revenue) Locality. Name of monument. 

NO'j 
~281 Karachi 

291 Do. 

30 Do. 

31 Do. 

32 Do. 

33 Do. 

34 Do. 

35 Do. 

36. Do. 
I 

37 I Do. 

381 Do. 

39 Do. 

40 

41 

421 
43 

44 

45 

46 

47 

48 

49 

60 

Do. 

Do. 

Do. 

Do. 

Do. 

Larkana 

Do. 

Do. 

Do. 

Sukkur 

Do. 

51 Thar & Parkar 

621 Do. 

63 Do. 

64 Do. 

Tatta 

Do. 

Do. 

Do. 

Do. 

Do. 

Do. 

Do. 

Do. 

Do. 

Do. 

Do. 

Do. 

Between Landi and 
8anro. 
Khudabad 

Do. 

Sehwan 

Mitho-daro 

Near Dhamraho 

Deb Dhamraho 

Larkana 

Rohri 

Bukkur . 

(4) Stone tomb with enclosure to the 
BOUth of Mirza Isakhan's tomb. 

(6) Tomb with enclosure to the north 
of Min a Isakhan'B tomb. 

(6) Brick tdmb near the tomb of Aulia 
Pir. 

(7) Tomb with superstructure on stone 
pillars to the north of the tomb of 
Jam Nizam-ud·din. 

(8) Brick structure to the north of the 
tomb of Jam Nizam-ud-din. 

(9) & (10) Two pavilions on stone pil-
lars over tombs to the 8outh-w8lJt of 
tomb of Jam Nizam-ud-din. 

(11) Tomb of Kubarak Khan, BOIl of 
Jam Nizam-ud-din to the west of 
No.9. 

(12) Brick dome to the north of the 
tomboUlubarak Khan. . 

• (13) Tomb and compound wall of 
! yellow stone at a distance from and to 
I the south of the tomb of Jam Nizam· 
ud-din. 

(14) Tomb and Imclosure to the ~  

west of No. 13_ 
(15) Toanb and enclosure to the west of 
No_ 14. 

(16) Brick dome to the south of No. 15. 

(17) Tomb and compound wall of 
yellow stone to the south of No. 16. 
Chaukhandi tomb. 

Tomb of Yar Muhammd Khan Kalliora 
(and its ad!oining masjid.) 
Jumma masjid. 

The fort. 

Jhukar mound. 

8quare tower. 

Three groups of mounds known .. 
Dhamraho Dero. 
Tomb of Shah Baharo. 

Shrine known as Satyan-jo-than. 

Mir Masum's minars. 

Mirpurkhas S. No.7. The main BuddhiBt stupa 160' X 150' 

I square piece of Jo.nd with various other small votive .tupas, rooms, 
I platforms. 239' X 160' X 196' trian-
gular piece of land. 

Bhodesar A stone' mosque with white marble 
pillars. 

Do_ Temple I. 

Do. I T«nple II. 

A2 
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Serial lDiatorict (Revenue) Locality. Name or monament. 
No. 

55 'l1lar &: Parkar. Bhode&ar Temple IV. 

56 Do. Virawah Jain temple. 

57 Do. Naokot. Fort. 

58 Do. Umarkot Fort. 

1Ir. JNcbud lfav&lrli: Will the Honourable Member ask the Provin-
cial Government to find out those monuments which require protection? 

Sir Glrja Shenw Batpat: I do not think it is necessary to do that, 
because our Superintendent in charge of that Circle is on the look out for 
monuments which deserve protection. 

1Ir. Lalchuul lfavahal: Does he make 1}. report every year as to the 
monuments which should be protected? 

Sir Glrja ShaDkar Balpa1: Thut is part of his business. 

Dr. 81r Z1a.u4dUl Ahmad: Is it done aU over India, and not in Bind 
alone? 

Sir Glrja Shankar Bajpal: Yes, Sir. 

MONUMENT OALLED "SHAH BAHARO" NEAB LABKANA IN SIND, 

13, *)[r. LalchaDd Bavalra1: Will the Education Secretary be pleased 
to state if a monument culled "Sh!lh Baharo", near Lark ana , has been 
put on the protected list? If so, why has its repair been delayed? and 
when is it likely to be taken in hand? 

Sir Girla Shankar Bajpai: The tomh of "Shah Baharo" was notified ns 
a protected monument in July, 1939. Steps are being taken for its 
conservation, and the repairs will be executed as eaTly as practicable in 
the new finsncial year. 

JIr. Lalcha.Dd B&v&lr&i: May I know when that is going to be, as it 
has waited very long? 

Sir Glrja Sh&Dk&r Bajpat: It has not waited very long. • Actually it 
W81!! only in November that the mutwali signed an agreement making 
ov .. the mOllUDlent to Government. . 

. -



STAU.IIP QVB,TIOXS AND ANSWUS 1ft 

JIIJ'OBT OF UNLICENSBD RUBBO FBOJI BUlI.JU., 

1' •• Irr. W ••• .Jamll: Will the Honourable Member for Commeroe 
and Labour be pleased to state : 

(a) whether, in spite of the provisions of the ~ e a al ~  
Regulation Agreement, whereby an lDcr8ased quota 18 
allotted to Burma in the event of unlicensed rubber from 
Burma to India being prohibited, unlicensed rubber is still 
being imported into India from Burma; 

(b) if representations from the rubber producers of, ~  India 
have been received recommending the prohibItIon of Ull-
licensed imports of rubber from Burma; " 

(c) what are difficulties in the way of the imposition of such s 
prohibition by the Government of India; and 

(d) what steps are being taken to overcome these difficulties? 

The Bonourable DtwlD Bahadur Sir A. ltam .... mJ .udall.: (8) The 
provisions of the Agreement refen-ed to by the Honourable Member enable 
Burma to claim an addition of 3,000 tons to her basic quota in the event 
of her exports of unlicensed rubber to India being absolutely prohibited. 
They do not require thut imports of such rubber into India should be 
prohibited, nor has any such prohibition been imposed. 

(b) Yes. 
(c) Any such action would be contrary to the term;; of the India and 

Burma (Trade Regulation) Order, 1987. 

(d) Government hRVe under active consideration. in consultation with 
~ e authorities concerned, the question of the f(;usibiiit.y of suitably amend-
IDg the Trade Uegulation Order. 

COMPULSORY NATIONAL SERVICE FOR EUROPEAN BRITISH SUBJECTS IN 

INDIA.. 

15. ·Mr. P. 1:. James: Will the Honourable the Leader of the House 
be pleased to state : 

(a) whether his attention has been drawn to the resolution which 
was passed by the All-India Council of the European 
Association in December, 1939. which reads as follows: 

"The Council urges the early introduction of compulsory National 
Service for European British subjects in India so that 
they may be on the same basis as Britons elsewhere in 
the Empire and in order that the incidence of National 
Service may be equitably distributed amongst them." 
and 

(b) when the necessary ordinance will be promulgated which will 
render liable for national service all European British sub-
jects in India between the ages of 16 and 50 and give 
statutory recognition to the National Service Advisory Com-
mittees which have already been set up in consultation with 
the Defence Co-ordination Department and are functioning 
on a voluntary basis? 
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The BOIlOUI'&ble Sir Muhammad Z&frull&h ~  (a) Yes. 

(b) The matter is under consideration and an early decision is hoped 
for. . 

Jlaulvt AbdUl Balhid Ohaudhury: With reference to part (b) of the 
Ituestion, may I know whether any Ordinance is going to be promulgated 
rendering liable for national service all Indians between the ages of 16 
and 50? 

The BODOurable Sir Muhammad Zafrullah lD1aD: That does not arise 
out of this question. 

DBvzLoPMENT OF THE RESOUROES OF INDIA TO MEET WAR SUPPLY 

REQUIREMENTS. 

18. *1Ir. r. B • .lame.: Will the Honourable the Leader of the House 
Le pleased to state what active steps are being taken to develop tho! 
lesources of India so as to meet war supply requirements. more e e all~  
with regard to the supply of chemicals essential for industry and hitherto 
imported into this country? 

The 1I000ourable Sir Muhammad Za!rulla.b. lD1aD: The War Supply 
Board is concerned only with developing and safeguarding the position 
with regard to industries that are or may be concerned with supplies 
needed for the pro!'ecution of the war. In that capacity they ha.ve, 
In coll!:Lboration with leading industrialists, arranged for the production 
~  various speciticatioru; of jute and l'otton textiles not ordinarily made 
:in India, and have taken steps to expand the production of the woollen 
industry. The manufacture of new kinds of steel, of barbed wire and 
'Of copper is being encouraged !ind investigations are being carried out 
"for the production or expansion of the production of aluminium, and of 
\'ariou8 dyestuffs and heftvy chemicals required for war supplies. At 
all stages assistance is being given to firms to secure the raw materials, 
machinery or personnel essential to the development of war industries. A 
gre.lt expansion in the scope of the Ordnance Fsctories, both in total 
output and in the variety of their products, is being carried out, and the 
co-operation of the railway workshops and of civil engineering industry 
il:l being secured. With regard to the particular question of chemicals, 
to which the Honourable Member has referred, the position is that so 
far as the heavy chemicals required in the production of war supplies is 
concerned, the Supply Department is working in active co-operation with 
Imperial Chemical Industries (India) to ensure a continuance of supplies 
from abroad in cases where they cannot be made available from indigenous 
sources. }'rom the purely war supply point of view, it is usually im-
prll'Cticable to neglect the securing of such supplies by importation in 
favour of the erection of extensive plant in India because the latter would 
probably not come into production during the war. 

2. Regarding other chemicals required for the promotion of industries 
not directly concerned with war supply, but which present opportunities 
for development owing to war conditions, the position is that their 
development is primarily a responsibility of the Provincial Governments. 
The question of the extent to which assistance can be given and advantage 
takl'!l1 of the present posit.ion is, however, under tpe consideration of the 
Honourable the Commerce Member, as 8 result of discussions at the last 
Iudustries Conference. 



STARKBD QUBtlTIONS AND ANSWBRS 

EI'I'BOT OJ: TO LA!rD PuBoHASE BILL ON INDUMI IN Bumu.. 

11. *Slr Abdul Ballm Ghumavi: Will the Secretary for :Education, 
Health and Lands be pleased to state: 

(a) whether the Government of India were consulted by the Gov-
ernment of Burma about the Land Purchase Bill which was 
introduced in the Burma House of Representatives on the 
29th August last; 

·(b) whether Indian interests were consulted in the matter; 

{c) whether any inquiry was ~e as to how Indian owners of 
land in Burma will be affected; 

(d) whether Government are aware that apprehensions are felt that, 
under the guise of working the Act, steps will be taken to 
acquire lands owned by Indian lnnd-owners; 

(e) whether the Government of India have made representations to 
the Government of Burma with a view to safeguarding the 
interests of Indian land-owners; 

(f) whether Government are aware that there is considerable dis-
satisfaction about the method of computing and granting 
compensation proposed in the Bill; 

(g) whether the.Y are aware that in the Bill it is proposed to oust 
the jurisdiction of the Civil Court in regard to land purchase 
proceedings; 

(h) whether the Government of India have made representations 
with a view to modifying the provisions in conformity with 
public opinion in the matter; 

(i) whether the Government of India have considered that the 
Land Purchase Bill is likel v to disturb the trade relations 
between the two countries;' 

(j) whether they propose to suggest the postponement of such a 
measure till the question of trade relations is discussed. in 
the very near future; and 

(k) whether the Government of India are prepared to recommend a 
thorough examination of the position by a representative 
committee of Indians and Burmans before launching legis-
lation? 

Sir Glrla Shankar B&jpa1: (a) The GOVE:rnment oll India were not 
~ l ed by the Government of Burma before the Bill was published, 
but arrangements have been made for their views to be placed before the 
<lovernment of Burma through their Agent. 

(b) The Government of Burma have taken steps to ascertain Indian 
.opinion in Burma. 

(c) This will doubtless be. brought out in the consultations that have 
been set afoot. To the knowledge of the Government of India, the only 
t'eCent inquiry into the land question was by the Burma Riots Inquiry 
<Jommission which found that half the agricultural land in lower Bunna 
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if:; occupied by non-agriculturists and in the 13 principal rice growing dis-
tricts of Lower Burma, 25 per cent. of the land was beld by tbe Cbettiar 

~  in 1987. 

(d) Yes. 

(e) to (b). Yes. 

(i) The question calls for all expression of opinion. 

(j) No. 

{k) Tbe Bill hils already been referred to a Select Committee and' 
.lso circulated for eliciting opinion which the Government of Burma pro-
pose to place before the Select Committee. The suggestion for an atl 
hoc committee of the kind recommended by the Honourable Member-
appears to be too late now. 

Dr. Sir Zlaudclm .Ahmad: With reference to part (i) of the question .. 
may I ask whether the Government of d~a communicated to the G,ove!D-
ment of Burma the view that such a BIll would create great agitatIon 
among the Indians in Burma? 

Sir Glrja Shanhr BaJpal: I lUll quite sure that it is the possibility of 
Indian adverse reactions to tb.. Bill which has led the Government of 
Burma to circulate the Bill to the interests concerned for 11Il expression of 
their opinion. 

Dr. Sir Zlauddiu..Ahmad: But did the Government of India convey 
to the Government of Burma the feelings of the Indians on this point? 

Sir Glrja Shankar Bajpal: Tbe Government of India have placed before 
the Government of Burma those points. and placed them with arguments. 
on which the Indian community in Burma feels strongly, 

APPOINTMENT OF A PuBLICITY OFFICEB FOB THE SUPPLY DEPARTMENT. 

18. *Dr. Sir Zlauddln Ahmad: (a) Will the Honourable the Leadar of 
the House please state w):Iether the Government of India recently 
appointed a Publicity Officer in connection with the Supply. Department?' 

(b) Was the sanction of the Finance Department obtained for such 
appointment? 

(c) Did the Government of India, before making the appointment, 
consider the question of utilising the services of the Publicity Informlltion. 
Bureau for this purpose? 

Th. Honourabl. Sir Kuhammad Za.frullah Khan: (a) No. 

(b) and (c), Do not orise. 

+19*. 

t Tbi.B question baa been poetponed to be anawered on the J3th March, J940. 



STABBBD QUBSTIONS AND ANBWBBB 

SU1DU.BY 0 .. ColfVlllBSATIOlf8 011' TIIlII LluDu 0 .. TIIlII HouR WITH 
, BBITISB OntOlAL8 BB WAR, ETC. 

10. -Dr. Sir Z1&udcUn Ahmad: Will the Honourable the Leader of th& 
House lay a statement on the table of the House or make a statement in 
the Houie on such date 811 may be collvenient to Government about his, 
experience 8S delegate to the Conference of Members of the Dominions and 
India and 8 sUITIITIury of his conversations with Brltish officials, to the-
extent they are not of 8 oonfidential nature, in oonnection with the war. 
alld the contemplated constitutional changes, if any? 

Th' BoDourabl, Sir Muhammad Zafm11&h lDwl: 1 do not think it. 
would be in the public interest to make any such statement or to lay 
it on the table lit! the conversations were of a confidential nature. 

REpORT 011' 8m LBONARD WOOLLBY Olf ABmIAIoLoaY. 

21. -Dr. Sir ZlaudcUn Ahm'Cl: (a) Does the Education Secretary 
propose to circulate among the Members of the Legislative Assembly the-
report of Sir Leonard Woolley on Archeology? 

(b) D.o Government propose to assign some. time for the discussion of 
the report? 

Sir Glrja ShaDkar Bajpa1: (a) Copies of the report have been placed in 
the Library of the House. 

(b) No. 

Dr. Sir ZiauddiD Ahmad: As the time bed for the budget has been. 
curta.iled from five days to three, what opp)rtunity will we have of dis-
cussing it? 

Sir Girja Shankar Bajpal: I am not in a position to say whether my 
Honourable friend would be able to raise the issue of the report on the 
budget discussion, but, as he is aware, there are three days allotted fol' 
Resolutions, and it is open to him to table a Resolution, of which I have· 
not seen very many so far. 

Kr. N. II. JOIh1: Will the Honourable ~ e e  circulate the report. 
to the Members of the Assembly? 

Sir Glrja Sh&Dkar Bajpa1: The report is of II somewhat technical nature,. 
but I shall be happy to supply copies to any Honourable Members who. 
are interested. 

Kr. N. II. J08hJ.: May I suggest that a copy should be sent to me? 

Sir GirJa Sh&nk&r Bajp&l: I will hand it ('ver to him now. 

Dr. Sir Ziauddln Ahmad: I will also want 8" copy. 

Sir GirJa ShlDkar Bajpa1: I will send one t'l my Honourable friend_ 
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hooBBDINGS 01' THE LnOUB CoNFEJLENOB AND 'l'1IlII 'PBroB CoN'l'BOL 
CoNlI'ItBENCB. 

22. ·Dr. Sir Ztaudd1n Abmad: (a) Will the Honourable the Commerce 
Member be pleased to lay on the table of the House the proceedings of the 
Labour Conference and the Price Control Conference, ~d in Delhi in the 
.last week of January, 1940? 

(b) What are the main recommendations of the e~e e  What 
action, if any, do Government propose to take on such recommendations? 

(c) Was the Conference attended by persons other than the 'officials of 
the Provincial .and the Central Governments? 

'!"he Honourable Diwan Bahadur Sir A.. B.amuwaml lIudali&r: AB 
l'egSTds the Labour Conferenoe, the replies are : 

(a) The proceedings are now being printed. They will be published 
as a Bulletin of Indian Industries and Labour, and copies 
will be placed in the Library of the House in due course. 

(h) I would refer the Honourable Member to the Bulletin to whi(}h 
I have referred and which is expected to be published in the 
near future. The recommendations of the Conference will 
be examined in due course. 

(c) Yes, by representatives of the Governments of Gwalior and 
BarodB'. 

As regards, the Second Price Control Conference, the replies are: 

(a) and (b). The proceedings were confidential in character, but 
I shall be prepared to lay on the table of the House the con-
clusions of the Government of India on the recommendations 
made by the Conference, along with the recommendations 
themselves, after Government ha10 reached finB'1 decisions on 
them. 

(c) The Conference was attended also by representatives of certain 
Indian States, but not by any non-officials. 

1Ir .•. II • .J08h1: Will the Honourable Member circulate the proceed-
ings of the Labour Conference to Members of the Assembly? 

The Honourable Diwan Bahadur Sir A. ltEImuwami lIu4&Uar: It will 
be published in the Bulletin of Indian Industries and Labour. 

1Ir .•. II . .J08h1: My point was that they should be circulated to 
Members of the Assembly. 

The Honourable Diwan Bahadur Sir A.. Bamuwaml lIuda1l&r: I shall 
consider that. 

Dr. Sir Zlauddln Ahmad: May I ask whether we will have a copy of 
the proceedings of both the Conferences-the Labour 'Confercnce&s well as 
the Price Control Conference? 

The BoDDurable Dlwan Bahadur Sir A.. Bmluwami Kudallar: I shall 
consider that. 



STARRED QUES'l'IONS AND ANSWBRS 

CREATION OF .A NEW POST OF CoNSULTING ENGmmm IN THE CBNTIuL PuBLlO 
WOBXS DBPABTMJ:NT. 

28. ·Dr. Sir Ziauddln Ahmad: (a) Will the Honourable the Labour 
Member be pleased to state whether Government is contemplating to create 
II new post of Consulting Engineer in the Central Public Works Depart-
ment? 

(b) What will be his salary, and for what period is he being appointed? 

(c) Will the selection be made by the Public Service Commission after 
advertising the post? 

(d) Has the sanction of the Finance Department been obtained for the 
creation of this new post? 

(e) What will be the relation between the Consulting Architect and the 
Chief Engineer? 

(f) Will his post be above or below the post of the Chief Engineer of the 
Central Public Works Department? 

(g) What 8l'e the new buildings which are likely to be constructed during 
the 14I.ancial year 1940-41 for which the appointment of the Consulting 
Engineer is considered to be necessary? 
(h) Is the existing staff insufficient to cope with the work under COIl-

2ideration? 

. (i) Can the object be attained by increasing the cadre by one Executive 
Engineer? 

The Honourable Diwan Blhadur IHr A. BamalWaml Kudallar: (a) to (i). 
The Government of India are contemplating the creation of a. tem-
porary post of Consulting Engineer in the Central Public Works Depart-
ment, but have not yet come to final conclusions. I would, therefore, 
request the Honourable Member, if he so desires, to repeat his question 
later in the Session. 

THE PRESS AND REGISTRATION OF BOOKS (AMENDMENT) BILL 

Mr. LalchaDd Navalral (Sind: Non-Muhammadan Rural): Sir, I move: 

"That the Bill further to amend the Press and Registration of Booka Act, 1867, 
be circulated for the purpose of eliciting opinion thereon." 

I am making a very modest request that this Act which has been in 
existence very long now requires to be amended. We seem to be in 8 
holiday mood today. The three Bills on the agenda before thiH Bill have 
gone off and not moved, and my Bill will not take very long. It is 
fortunate that my Bill has been taken up, but I am a little surprised as I 
did not know till now that the previous Bills would go off the list. I 
expected that the very first Bill would take the whole of today or even 
two days. 
I shall requ'est the House to help me and see what exactly I want. 

An BQDOurable Kember: No, no . 

. Kr. ~a d Navatrat: You' wa.nt the press to e ~  as it is? 
Many a time the Government have been  assailed by that press which 
they gag under the Criminal Law Amendment Act, and yet they do 
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[Mr. Lalchand Navalrai.] 
not want this very sensible amendment to be made to improve journal-
ism. So far journalism has done a lot of good, but there is a section of 
the press which is doing harm to the country, and it is from that honest 
and bona fide motive that I am putting forward this Bill. and I am sorry 
that there should be even one Member here who should say that this. 
Bill should not be passed. This Bill seeks to amend a e~  old Act--
an Act of 1867. If this Bill is passed, tht>re will not exist any rabid 
press for misleading t.he labourers and others, but sensible presses; and 
if there be strikes, they wIll be advised through a cultured and responsible 
press instead of some present day presses which incite them and .do h3rm. 
In thil\ old AC't. ~  XXV of 1867, WI' find how presses are established 
and how printers and publishers are created. Section 4 will show what. 
I mean. It says: . 
"No perlOn ,hall within Britillh India ket'p in hill pGIIIIe&8ion any preu for the 

printing of boob or papen who shall not have made and lIabecribed to the ll ~ 

declaration before the magistrate within whoBe local jllriadiction lIach preu may be.' 

What is required is this: if a man wants to() establish 8 press, he 
should only get into the office of a magistrate and there make a declara-
tion. What that man is, what his character is. whether he has any 
cultural or educational quaJification or not. we need not know. He need 
show no cr€.dentials that he has undergone any t.rllining in journalism. 
Nothing absolutely. Any man who has no good account to give at all can 
get into the office or 3 I:1agistrate, make a declnration and instal himsel£ 
as the owner and I'roprif'tor of II press. Now, what kind of declaration 
has he to make ? I will just read out to the HOURe the declaration he 
has to make. "I, such and such man, have a press for printing at such 
and such place." First he a~  he is the owner, then he has to give a 
true and precise description of th(! place where his press will be situat(!d. 
These are the only two conditions which he has to fulfil, and as soon as 
he makes the necepsarv declaration and fulfill'! these twu conditions, he 
goes out and becomes a hig mnn owning a presH ff)r hirllself and having 
under him some printers and publishers and editors to ~  on the destinies 
of India. 

Then, Sir, there is another '1cction here. section 5, which relates to 
the printer and publisher. Here also,-any person who has not even 
ptlssed any examination or who does not possess even elementary know-
ledge of things  can declare himself as the printer and publisher. Under 
~la e 5(2) the printer and publisher of every such newspaper sha.ll appear 
m person o!" by agent authorised in this behalf ill accordance with rules 
made under section 20 hefore a District. Presidency or Sub-Divisional 
a ~ e within whose local jurisdiction such newsp8,per shall be printed 
or pubhshed or the printer or publisher resides and shell make and subs-
cribe in duplicate a declaration. That declaration is similar to the 
one under clause 4, and RO I shall not read it. Now, these are the only 
two. conditions that he has got to fulfil. There is Borne proviso to this 
section 5, and that says that no minor can be an editor or printer or 
owner. That proviso reads thus: 

":Provided that no pe1"lOn who hall not attained majority in accordanCle with the 
proviiiODII of the Indian Majority A(.-t, 1875, or the law to which he i. lubject ill 
reaped of the attainment of majority .ball be permitted to JDake S. declAration 
preldrlbecl by tm. HCtioD, nor .hall an)' web perIOD edit a 118W1p&pe1"." 



TID!: PRESS AND REOI8TaATION 01' BOOKS (AKBNDKBNT) BILL 146 

Now, the only restriction imposed here is that he should not be a 
minor, but if a person is a minor In his intellect or even if he is half idiot 
he can be an editor or a printer of a newspaper. I don't mean thereby to 
suggest that we have many such people in India; there is a e ~  of 
that nature also. But I do feel that there ought to be some sUItable 
provision. Editors of newspapers should not fly at me, because I am 
sure they will agree with me that I am doing them good by my Bill, 
because only the cream of journalists ..... . 

The lI0D0urable Sir Jluhammad Za.fru11ah lDw1 (Law Member): Will 
you get the cream by this Bill? 

JIr. Lalchalld :RavaIral: Won't I? 

Now, Sir, I feel there should be no opposition from the very com-
mencement to a Bill of this character, because I am asking here only for 
the circulation of the Bill, and not that it should be passed at once. My 
submission is that this matter should be gone into, it should be discussed 
by the public, opinions should be sought, and I don't think that the House 
will regard my request as something very unreasonable. All that my 
Bill says that We should add one more proviso .  .  .  . 

JIr ••• JI. 10lhl (Nominated Non-Official): As if there are not enough. 

JIr. LalchMd :Rav&lra1: There is only one, and I want another to be 
added on, and it is this: 

-"provided further that no peraon who hal been oonvicted of an offence involving 
moral turp:tude"-

this is one qualification, and 1 don't think there will be any opposition to 
this even from the Government Benches, because if a man has been con-
victed of moral turpitude it means he has no character, but he goes 
before a Magistrate under the law as it stands and makes a declaration 
and he is permitted to carry on as a printer, publisher or editor of a 
newspaper, and this is certainly objectionable. There have been some 
comments in the press, and I am thankful to the press for having com-
mented on my Bill and for making certain suggestions. but no objection 
has so far been taken to this part by the public press, nor do I think the 
Government will object to it, but still. that portion also should go out 
in circulation  so that we may see what opinions we receive on it. Why 
should Government say that this Bill should not be circulated? This Bill 
is so innocent and modest that it should appeal to them. What do we 
find in England and other countries ? We find there are certain restric-
tion!' imposed on journalists, although journalism there has ea ~d such 
0. high pitch that I wish journalism in India too reaches the same level. 
Now, Sir, the second portion of the proviso which I wish to add is this: 

........... uo peraon who hal not an educational qualification of haTipg paged at 
leaat a matriculation examination of any Univenity in India lhall 'be· pel']llitted to 
~ e the declaration e~ ed by this section nor shall any loch perllOD edit • 
neW8paper" . 

. Now, some misunderstanding has arisen over the question of qualifi-
cation of the person, nnd I am going to answer it. I want that editors' 
of newspapers should have some educational qualifteation of having passed 
at least the matriculation examination of any Uni'Y&nity in India; only 



: LBGIBI"''l'1VB A8BlIMBLY [7'1'11 FEB. 1940 

[Mr. Lalehand Navalrai.] 
liuoh people should be permitted to make the declaration presoribed by' 
this aea1:iion. 

So far as the second qualification is ooncerned, .1 admit that there has 
been some comment in the press but they have. ~ de d me .. Wh.en 
I ask that the qualification ~~d be the a la ~  .of any ~ l  
I have put the words "at least .  I do not say that It IS only matncula-
tion that should be the qualification. My object is this, that the person 
who eniiers this profession should be a qualified man in the sense that he 
should feel the responsibility, he should edit well, he should reflect public 
opinion in a manner which can be accepted; for, at presenb. I know there 
is a number of newspapers which many people only throw into the waste 
paper basket. The point I make is that improvement of journalism in 
India is necessary. Some of the editors in thIS country really meet the 
demand that. I am making, and they are really as good as those in 
England or elsewhere. But not only in the mofu8sil but also in urban 
areas papers are started only for the purpose of livelihood. They ~  

some advertisement, they get some help from some of the local mUlllOl-
painies, local boards a ~ so on and some of the. e e~  officers al~  
with whom they come III contact· or who are mterested m them, gIve 
them patronage and they live. Is that a good sign or a bad one? 
Journalism does not begin today. It began in 1867 otevenearlier tlhan 
that. I am asking for the improvement and development of journalism, 
and 1 cannot possibly minimise the usefulness of· the press. I woUld, 
therefore, submit that so far as this qualification is concar09d, let it be 
fixed. I know there ure a number of gentlemen who, even though they 
have not paBSed the matriculation, are doing well in the journalistic 
profession by practice und they have acquired all the training that is 
required. So, I would not insist upon the qualification of a matriculate, 
hot I say that there should be some qualification fixed, and what it 
!lhould be has to be considered. That is heing done in other professions, 
in Government service and so on. It is done by means of some exami-
nation, by some test, by some training, by ~ apprenticeship. I urge 
that not only Government but the journalistic profession itself should 
take upon itself the duty of creating a bureau or some o)ffice where thls 
apprenticeship could be obtained. Young men who now come out or 
the universities are unemployed, are sitting at home crying aloud that 
they have not got anything to liYe upon-this will be one of the ways or 
removing that unemployment. It is only a very few B.A. 'B and M.A. '8 
who enter this profesBion, and even then  they have shone only by their 
own faculties and merit and they are doing good to the country. But 1 
would state that the profei!sion should not be only for 0. few ~  could be 
couoted ,00 one's fingers,. but it should be one like the other .professions. 
you. know ?f ~ e ~ e~  at the bar, how so many qualified are enter-
mg It.. ThiS. l a ~ l  pr?fession also is 0. very respectable profession. 
By this motIon for ClrculatIOn 1 only want to secure the opinion of the 

~  ~d ~ the preSB at large, and I do expect that even countries 
~ lde wIll gIve us Bome lead on the question of the qualifications re-
l{ll1red. I wo'!ld be very BOrry if the Honourable the Leader of the-
House ever thinks that this is a Bill which is not fit even for circulation. 
I have every respect for the lea~  and competency of the Honourable-
the Leader of the House, and I do not think that he was serious when 
he retortecJ 'No', but when he sees that the object of this Bill is only 
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to improve and develop good journalism I hope he would help ~ in 
seeing that this Bill goes out for circulation in order to elicit public. 
opinion. 

The Hono1U'&ble Sir Muhammad Zafrullah Khan: The intention is. 
certainly good. 

Mr. LalchlDd Navalrai: If the intention is good, what hi lost by 
having circulation? Not only is it a cf4Se of good intention, but it is. 
necessary that journa.lism should be given a good impetus in the sense of 
having in that profession people who ean lead us well. The Objects and 
ReasoDs th9t I bave given ... (Interruption by Mr. N. M. Jolhi) ... You 
are all in a holiday mood, but I shull do my duty, I shall not leave any-
thing which I have to say. I was not going to read the whole of the-
Objects and Reasons so that it might frighten my Honourable friend Mr. 
Joshi. I have said: . 

"It i. necessary to improve the tone of the presa and to have better material » 
edit the newspaperB. It cannot be denied that a section of the prus .••... " 

Mr. Prellldeltt (The Honourable Sir Abdur Rahim): The HmlouJl8ble-
Member need not read all that. It is before the House. The Honour-
able Member is really repea.ting himself. 

Mr. Lalchand Nav&lrai: I wi.ll not read it. I remember the whole thing: 
by heart. I submit that the object of this Bill is to get better material. 
It cannot be denied that a section of the press is not good material at. 
all. I would say that a section of the press is doing great harm to the· 
country. The!"'e are editors of newspapers whom I would call rabid. In 
one or two instances recently they went on criticising the Sind Premier-
by giving him names. I will not name those editors but now, there-
should be II. ('heck upon that rabid way of doing things. We also know 
that Rome bogus presses are started at th<! time of the election of the-
members of the Assemblies or the local boards and for that purpOse the-
editors are purchased and instead of doing allY good to thp, country they 
indulge in quarrels and squabbles resulting sometimes in the breaking of 
heads. If these editors realise their dutie!'; and perform them cons"ien-
tiously many of t.he quarrels that take place at elec.tion time will come to 
on end. I have explained what my object is. 

Mr. President (The Honourable Sir Abdur Rahim): The Honourable-
Membe!' has really done that. fully. 

Mr. L&lchaad Xavalrai: It cannot be denied that the press can make-
or mar the interests of any country. Public opinion rules the democratic 
countries, even countries where the dictators rule. It does a great hann 
to the country if t.be lead given is wrong. pernicious or ~e  It 
cannot be denied that a portion of the journalism in India is not 80 satis-
factory or salutary. Cases have happened ..... 

Mr. Prellldent (The Honourable Sir Abdur Rahim): Tlle HOIloursble-
Member is repeating himself too much. The proposition is s very simpl& 
Olle and he has really explained it. 
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JIr. Lalch&Dd Bavalrll: Certain voioes of "Yes" came. If it is "yes" 
1 shall finish soon. 

The Honourable Iijr J[ubammad Zafrullah nan: Yes, yes. 

Kr. Lalchand Kavalral: I hope 'it is an honourable word given in that 
~ e  

Now, Sir, the Criminul Law Amendment Act hRS provided certain 
restrictions on the press but they arc intended to save the Government. 
They are only a gag on the press from the Government side. 

1Ir. Prulden\ (The Honourable Sir Abdur Rahim): All that is not 
relevant. 

1Ir. L&lch&D.d Bav&lrll: I say that there ought to be some restrictions 
from the public point of view also, so that the public may be saved from 
the onsla.ughts which are sometimes viciously made. For this purpose 
I have moved my motion. 

1Ir. PreIlden\ (The Honourable Sir Abdur Rahim): Motion moved: 

"That the Bill further to amend the Preas and Regiatration of Books Aot, 1867, 
be oirculated for the purpoae of eliciting opinion thereon." 

1Ir. B ••• Joahl: I rise t.o oppose this Bill. One can understand a 
legislature asking for legislation prescribing conditions before a man 
undertakes a certain profession but, Sir, a Bill of this kind to which the 
8entleman who has introduced it has not given, if 'I may say so, a 
moment's thought should not be allowed to be circulated. Before we 
try to impose condit-ions upon those people who want to keep presses or 
edit newspapers, I should like to know the qualifications prescribed for 
Members of the Legislature. 

An Honourable lIember: There are already. 

1Ir. B ••. 108h1: May I ask whether Members of the Legislature 
ful£l these two conditions? A man may commit an offence involving 
moral turpitude and yet become a Member of the Legislative Assembly_ 
A man need not pass the matriculation examination before he can become 
a Member of the Legislative Assembly. What is the point in prescrib-
ing conditions for other people that they should pass the matriculation 
-examination and should not commit any offence which involves moral 
turpitude? I do not know what profession the Honourable Member is 
following. I suppose he is 0. lawyer. Is there any law which prevents a 
man convicted of an offence involving moral turpitude from practising 
the profession of law? 

1Ir. LalchaDd Bavalral: He can be suspended. 

111'. B. II. Joshi: There is no provision which can prevent bim from 
following the profession of law. A man may commit a small theft, say, 
of a pen-knife, and he will not be sent to jail for more than two or thref; 
days. He can become 0. lawyer but he must not become 0. journalist. It 
is, therefore, wrong that Members of the Assembly should introduce pieces 
of legiBlation without much consideration. Let the Honourable Member 
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apply these test!! to his own profession. Mr. President, there are already 
enougb restrictions on presses in. India. The Honourable Member' hall 
not got any experience of maintaip4lg 6 press. I have. If you change 
your Manager, you have got to go before a magistrate and ~le can always 
ask for some security. Recently J wanted to start a newlipaper·in Bom-
bay for seamen and 1 know what trouble I had before I could get the 
permission. 

1Ir. II. S. hey (Berar: Non-Muhammadan): Did you set it? 

Ill. 5. K. Joabi: I do not wish to describe how I got it but I can tell 
you that it is not very easy to get permission for ~ newspapers 
and presses. Even if you change your Editor, you have got to make a 
declaration and you have got to be ready to make a deposit of B.s. 1,000 
or 2,000 and the Honourable Member is wanting; to poi-more difliuiulties 
in the way of those who want to start presses. 1'he Government of 
Indio. have ,put restrictions on presses in the past and we have opposed 
them but about them you can say at least this much that .they considered 
their measure carefully before they brought it up but the Honourable 
Member hus not done even that courtesy to the House before he intro-
duce'd this Bill which imposes on journalists greater restrictions than 
t,hose imposed on professions which require greater knowledge and greater 
responsibility. 

Dr. Sir Ziaudclin AhmAd (United Provinces Southern Divisions: 
Muhammadan Rural): Sir, if my Honourable friend, Mr. Lalchand 
Navalrai, had coneluded with the earlier portion of his speech, I a88W'e 
him that he would have got better support from the House, but he made 
certain remarks as he continued his speech further and during the latter 
portion of his speech with which I cannot agree. He first said that his 
main object was to improve t.he standard of the press. I have perfect 
sympathy with him there, but later on he said that his object was to 
find some employment for our graduates  and that this is one of the profes-
sions that the graduates cun find some living. Probably, when there 
happens to be a greater degree of pressure from the graduates, he will then 
say, "now the selection should be made by the Public Service Commission 
on the result of a competitive examination and that they should be the per-
Ilons who should be entitled to say who should be the editors of news-
papers. " So really speaking he spoilt his own case by pursuing a tiiBerent 
object from what he advocated in the beginning of his speech. The point 
which I would very much like to emphasize is the condition. of passing an 
examination which he called the matrieulation of an Indian. univerRity. Sir, 
I can tell you that a large number of people who are earning e~  bread 
have not passed the matriculation examination of an Indian ·university. 
This reminds me of what Pl!lto did. He notified that he would not allow 
anyone to enter his house unless he knew geometry. Probably my friend, 
Mr. Lalchalld Navalrai,· will follow that e ~ and will pu(; ~ l e 
in front of his house that nobody should enter his house unless he "has 
pussed at least the a ~a  examination of an Indian university. 
Now, he has got a preponderatil1gly high opinion of .the. ~~ la  e~a
mination. I' may tell you that before the Calcutta trmverslty CODlIDlS-
sion the representatives of the European Chambers of Commerce of 

I 
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Calcutta said in oral evidence that they preferred u lloll'l1llltriculate for 
employment to a matriculate. Of course 1 W8S startled, nnd I said, what 
do you mean to say, that you ~ u preference to the non-matriculate 
in your offices compared with the matriculate? They said, •. yes". I 
said, "why". The reply wns that a person who has not PUBSed the 
matriculation has got Ulore COUlmon sense than the person who has 
passed it. All thllt is on record. So really speaking I have repeatedly 
heard that a person who is a big ass, that is a B.A., is,Dot IW muc}J",quali-
fied for common sense work !lS persons who have not taken that particular 
degree. 

Sir B. P. Mody (Bombay MillownerB' Association: Indian Commerce): 
What do they SIloY about wranglers? 

Dr. Sil' Zl&uddiD Abmad: A wrangler is always u wrangler. Ooing 
further, they said that this passing the matriculation does not necessarily 
Ilignify that he is an able man or an honest man capable of doing such 
and BUch things and that passing the examination is really a question of 
lock; and I have published a book on the systems of examinations in 
which I have quoted the authority of a number of eminent educationists 
not only in India hut in other countries who have snid thiR denrly, viz., 
that the passing of examinations as they are now conducted is more a 
question of luck than of merit; and then some of them ~ d that there 
would be no injustice to the candidate!; if the IIlRrks were to be given to 
them by lottery and not by reading the answer books of the candidates. 
So, if the marks could be given by means of the lottery and not necessarily 
by reading the answer books of candidates, how a~ that examination be 
. considered to be a qualification for anything whatsoever including journa-
Hsm and Government service? Sir, a great injustice hos been done to 
education by Government when they laid down this condition, because 
people who enter Government service try to pass examinations in order 
to enter Government seniee and not for the sake of knowledge. Govern-
ment are the greatest culprits in putting down this condition of 1\ 

matriculation for their service ond we do not want that this particular 
mistake should be perpetuated. For things like journalism and so on, 
the men concerned will find out by experience who are the best men 
and who have the best aptitude for that profession and who have the 
hestcommon sense. Sir, with these words I oppose the motion. 

Mr. K. S. uey: Sir, it is only the speech of my learned friend, 
Dr. 8ir Zit\uddin Ahmad, which hns induced me to make a few obJ3eTv!'I· 
tions. I can quite see that the view which my Honourable friend, Mr. 
Lalchand Navalrai. wants to enunciate may not be acceptable to all. That 
'is a conceivable position, but the terrible condemnlltien of the educated 
dasses that came from the Vice-Chancellor of a e ~ University 
. was something quite unexpected . 

. Dr. 8Ir Zlauddbl Ahmad: May I just explain that whatever I have 
given out is quotations from n published report? 

m .•. S. An,,: 
. 'approval? 

Did not the Honourable Member ~ them wit.h 
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Dr •. SlI' ~~ d l  Ahmad: I did. not give my own opinien9Jj)be pre-
sent moment, bllt Imid that there is Ii great volume of opinion, both in 
India and outaide, which thinks that the system of examinations as now 
condl,lcted is no better .  .  .  . v 

JIr. II. S. hey: Now, we nre told uud I accept that explanation thnt 
Dr. Sir Ziauddin Ahmad, a learned scl;lOlar, ,who has e~ many. ~  
hus out of those hook" giveri 1\ few quotations' to the effect a ed ~ ed 

men are not necessarily the best men possible, and that about his own 
opinion he hAS e?CpresHP'(1 nothing. We have got here 11 speech ~  

Hir Ziauddin Ahmad in which he has quoted some persons, but as rega.rds. 
his own opinion he hus said nothing. Therefore, there is no opinion of 
Dr. Sir Ziauddin Ahmad upon this Bill and the grounds which he advanced 
in support of )'Iartirular theory were not his own grounds, but were' 
borrowed from flomebody else. (Interruption.) 

Mr. PreSident (The Honourable Sir Abdur Rahim): Let the Honourable 
Member go on. 

Dr. Sir Ziauddin Ahmad: J have alrendy published my opinion in a, 
definit.e book, und if the Honourable Member will care to find out my 
opinion on t:lXlllllillatiolls, I would request him to read that book. 

~  II. S. ,hey: Then, the Opilliolls expressed here are not necessarily 
12 N the opinions of the Honourllble Member himself, but I car· 
, 00101. tllilll.v shall procure a ecpy of the book later on. However,' 

Hir. I \\'ould not HI,Yself like t.o impose '1ll,Y ll e e~ ~a  conditions upon. 
Illlybody who wants to enter any Cllreer in this direction. But the motion 
before this HOIll.e is not to ask this House to commit itseJ1 to !IoDY d~ e 

principle ut Ii II. It only invites the attention of the House to the existence 
of certnin kinds of evil in this country. r believe it would not be denied 
by any responsible Member of this House that the state of jOUrn,SIiSID 
in this country lit present unfortunately is not what it ought to be. ana 
that there is some need for having some kind of restriction . upon ,that 
journalislD in this ('ountr)". ,I stute thllt-thut position is alread,Y accepted, 
/lud r submit· that it is on the basis of that position that certain restric-
fiuns have alread.y been introdueed by the Government in their ~  way, 
but those restriotions which .are .mentioned in the Indian Press Act and BO 
on have Dot been' able to level up Lhe standard of Indian journalism 
to e ~e a  The uttplO}lt. of the e~e  Bill is Qot to put undue 
restrictions ullon journa1ismus ,such but to try to do something;' to e ~l 
up that ·standard. Although one may not exactly agree with the remedy' 
suggested here, thi!l Bill will at least enabJe us, if it be, circulated, ljQ. 
know from those who are concerned in this honourable profession as to 
what are the lines along which they wish this journalism to prosper e e~ 

After and what a e~ e qest ~  to give a ~ l to. journaU,sm? 
Those opinions might help us to get certa.in 8uggestions in the" light of 
which the Bill later on may be improved and put in an acceptable fprm. 
But, if vou kil,l it here altogether and the e a~  l ~  ~e e  $ere 
iflnothing to inVite t,he attention of the peoilla "to, a etanding evil of this 
lq.pd; The e~ l is r,t.Jl a,dtriittedffl('t" . , 
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Sir .b4111 .&lIm Gilum&vi (Dacca CU71t Myrneilsingh !:Mtfuammadan 
Rural) : What is the standing evil that you Ilre complaining of? 

111' ••• S. Aney: The evil is that Indian journalisin is suffering ftom 
1:& want of 1:& proper tone. If we look at the number of papers and the 
matter that is published in them, we should not feel proud of thew at; all. 

Sir Abdul JIalim GhUlU-n: And you propose to remedy it by this 
Bill? 

1Ir.1I. S. Aney: This mn invites our attention to ~ state of things. 
That state of things requires to be remedied and if we send this Bill for 
oirculation we shall be certainly favoured with suggestions from outside 
in the light of which this Bill will be examined later on. There is no 
harm in a ~ this Bill to go out for eliciting pUblic opinion. The 
question before the House ill for eirculat.ion of the Bill for e)iciting public 
opinion and I, therefore, think that it would not be proper to kill it at 
this stage. . 

Sir Abdul Balim Ghum&vi: Sir. I oppose the circulation of the Bill. 
It contains nothing that we do not know already, Rnd. therefore, there 
is no need for its circulation. My Honourahle friend. Mr. Aney, made 
ODe point and it was this. that IndiRn journRlism is wanting in R proper 
tnne. I hRve not heen able to follow what he means by the proper tone. 
The Amntl! Baz(l.r P"trik" hRS one tone and thf' other P"trik" hac; anothpr 
tone. What is the proper standard of tone, he has not been able to ~ ell 

us. The whole t,hin£!'. to my mind, whieh the Honourable the Mover 
had in mind is this that hp wRnts to reRtrict t.he emDlovment of Mus8al. 
maM in any newspaper. The last few lineR of thp Rt,lI.tement of Ohjeot.:; 
and Reasons give liS 8 clue to what was in his lIIind. They run thu8: 

''Lately the rellOlution llRAlIl'd ~ t.h.. oonferpnl'P of the Provin('ia' Home Minillten 
UlIder the presidency of the Home Member of the Government of India hAll aleo 1'1!C01t· 
Diled the Decelliity of a concerted Rction by the Government to control propaganda 
of a oemmunal nature which is generally altrihut-Pd to the inferior section of the 
pr$I8." 

There lies the whole aim. M.Y Honourable friend, Mr. Lalchand 
Nava'rai, does not want communal propaganda Rnd th8t proPJlganda 
meanR t,he Muslim propaganda which he does not like. That iR to he 
restricted .. The editors. according to him, must be graduates 01' Illatri. 
culates or person8 having some such qualification. otherwise a newspaper 
ill not to be started. Sir. what business my Honourable friend, the 
~ e  has to intrOOllC'e this Rort of thing? He is introducing Hitlerism 
on the floor of this House. Why should he iosist, on Mr. A. being 
employed and not Mr. B. who may not have the education which my 
nonourable friend. Mr. Lalchand Navalrai, is in favour of? Who is he 
to)ay .do'o/D that law? 

. m. ~ d .aV&1i&l: I am a8 good a barrister or a lawyer &8 you 
are •.... 

. l ~ Gbulnavi: I q.m nota lawyer. You are introducing 
a 'Bitl e ~  the libertv of the person ~ is 'tolD!» to iuveRt his 

~ to taktl A a.nd not B. Who are you to S8Y that and why should 
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you interfere with individual liberty? It is his choic.:e, and he w,kes the 
cPDsequenpe of employing the man he likes. Why should you lay down. 
aay restrictioos? Axe we here to le ~ e and tell people that you must 
not .e&tfive times os you are doing yourself? It is pure waste of time ~d 
money and the waste of the paper on which it is printed. Sir, I oppose It, 

The Bonour&bleSir Beg1aald JlMWeU (Home Member} i Sir •. if Gov-
ernment remain neutral towards a motion for circulation of this measure, 
it is not because they regard it, on the face· of it,. with any (IflpNVal, 
but becali8e at the Conference of Home Miniirtoe1'8, to which the Honour-
able ihe Mover bas referred in his Statement of Objects and Rea80ns, 
an unBerstanding WIlS arrived at that in 80 far as the matter rested with 
them, Government would give faeilities for the consultation of Provincial 
Governments in regard to legislation falling within the concurrent legisla-
tive field. The Govemment will, therefore, leave it to this House to 
decide whether this is a mensure on which it seriously desires the opinion 
of Provincial Governments. For myself, I must point out that Govern-
ment could not possibly regard this measure. as it stands, as a satisfactory 
one. The Honourable Member has proposed to protect the public from 
certain ~la e  of editors, printers and publishers. In order to do BO, he 
proposed to erect a bulwark between the public and these designing per-
sons of whom he feels such de a l~ 8uspicion. What is this bulwark? 
It consists of two testE; and they are not in any way connected with one 
another. It is lIot shown how a person who has pa8sed the Matriculation 
is a person of high moral character or how a person who has not been 
cOllvicted of 1111 offence of lIloral turpitude is a person of education suffi-
cient to instruct the public; These two tests not connected with one 
another hllve been proposed and the assumption is that all persons who can 
pass these tests Ilre fH to have s('''cess to the public in the printing, pub-
lishing and editing profession. If it had been proposed that no person, 
who is not of a high moral character, should be allowed to instruct the 
public through the medium of the press, leouM have understood the 
meusure. But how the public are going to be really protected by merely 
prescribing that a person should not have been convicted of an offence 
involving moral turpitude, I .aOl unable to understand. Are there no 
persomJ who have not been convicted of moral turpitude who nevertheless 
mislead the public or indulge in communwl writings? The offence of 
moral turpitude hll8 no connection with the objeet which the HonoUl'8ble 
Member's motion wishes to serve. Similarly, &s regal'ds the eduoational 
test. 

Is the passing of the ma.trioulation examination a sufficient qualifica-
tion to enable a 'Person, in the words of the Honourable· Member, to 
invest himself with flowers over the destinies of the people? If the 
Honourable Member hRd prescribed that no one who is not a first class 
M.A. should instruct the public" I could hl\ve understood it. hut the 
qualifiMtion of matriculation does" nelt seem to te.ke us very far. Then 
altain Imustnsk, is it onl:vpersons who have not passed the matriculation 
who indulge.in llnwrlrthv attacks on otber people or who. misuse the power 
of -the preSR or who d l~e in communal writ,ings? Where is ~ e saie-
!l"uard in e ~ an eduolltional te8t at all. or an educational. test of 
thiskin(f? Then there are other thinllS which I Am unable to understand 
in this Bill. -Tn t,he first place wl1Rt has nn educntional test of matricula-
tion got to do with a printer? Why should a person not be" able to print 
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[Sir Reginald Maxwell.] 

just as well 01' run a printing press without this partioular edueational 
qualification? Or again what has moral turpitude got to do 'With the 

~  Is a printer to be guided by his state of moral conduot in what 
he pt'ints or does not print? 

Mr. LllchIDd RII9IltId: He wiM . steal sway all thetyP8s.· 

'1'Il. Boaourable Sir Reginald Jlaxwel1: I was thinking that possibl.v 
the Honourable Member had in his mind the printers devil and he wanted 
to protect the public from such things. Again, I must point Ollt thBt this 
Bill as it stands has several defective definitions in it. Firstly ,we do nob 
know what is meant by "moral turpitude". That is an expression which 
has not been defined anywhere that I am aware of. The Bill on that 
~ d is vague .. Then again, what is the definition of an 'editor'. I 
fancy that many people hunt new8Jlaper offices without being able to 
find out the editor. In Bny caee, it is extremely ea.sy to have a dummy 
editor and a real editor, and the real editor may be the person who is mis-
leading the public, whereas the dummy editor, according to the HonO\lrable 
the Mover of the Bill, might quite well be 8 person who has passed the 
matriculation and he might be a person who has not been convicted of 
anv offence involving moral turpitude. Axe we then having an:v real 
R8feguard to the public through this Bill? 

Another point which r observe IIbout the Bill is that all the persons 
at present engaged in publishing and printing are not affected by the Bill 
and they w)ll never be affected by it until t,hey reach the stage of making 
a fresh declaration, that is to say, if they change the premises where 
their busineRs is being carrien on. So the public is afforded no SAfeguard 
as long as the existing printer and publisher carries on his business. On 
the other hand, I am sorry to say that under the Honourable Member's 
BilI all existing editorR who have not pllsRed the matrielllation examination 
wou1c:l. have to be dismissed Itt once. That is a sufficient indication to 
t,he House that this BiLl on the face of it seems to have many defects. 
As I Raid the Govel'llment would leave it to the House to decide whether 
the Bm really de~e e  the opinion of the provinces. In tbp meanwhile 
the Government will remain neutral towards the motion for drculation. 

SIr .uammld Yamin Khan (Agra Division: Muhammadan Rural): 
Sir, the speech of the ~e the Home Member showed thRt there 
are very strong reasonR for opposing this measure for circulation. I do 
not think thRt the Government shoulCl be a party even to remaining 
neutral and thus allow .. the wastage o£pubnc money Rnd time of the 
Ministers and of the people who will go through this Bill and give thflir 
opinion on a measure like this. . 

Whatever may have been the compromise -'lTriven, !ltat the ~  

Conference, surely, ina matter lik.e this. where Governmeqt feel so 
s.onldy. ,they must oppose the Bill. Instead of brinlring about any g9Qd 
l'6l1ult. iftbis Bill is placed on the Statute-book. it will merelv be Q aa ~ 
of public time and, money. The  Government instead ~ remaininJ{ neutral 
ouidlt to have opposed the· BiH and they should instruct the e~ l  
&itt.ing in the be,ck Benches to vote &a'ainst this Billsnd .tlwow it awa.y 
and t,l,ot wlI.ste any more time of the Rouse. Sir, I oppose the motiqp. 
for· eitculation. 
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JIr. LIlah ......... : ~  I alII really sorry that 'the KonMtrable 
t,he l{night from Meerut 'should have ,thoUillt that this Bill is going to 
be placed on the t:)tutute-book here and now. The HOllourable Member 
ought to have had the tieuse to know that my Illation does not seek tv 
plaoo the Bill all the' t:)l;atute-book '3tt/this Uloment. What 1 :&sk'ior is 
only circulation. No doubt it will eost sOllie 1l10ncy, but it is all to the 
goOd of the country. In U iuatter like this we should know the views 
of the Provincial Uovernments and also of the public. My Honourable 
friend ftom Calclltta said .. who' am 1 that I 3Dl coming here with' this 
measure". I say I represent the public which includes my Honourable 
friend also. I submit this Bill should not be killed at this moment. 
The complaint against this Bill is that it is evasive ip ~~  respects. 
After getting the views of the public, it will be time enoogh'to monla the 
provisions of the Bill. If the qualifieation of matriculation does not 
satisfy the House, certain other conditions oan be imposed. That is 
what I want. What I Wish is that 11 certain ser,tion of the press yhonJd 
not be ulllllu1.zled. It should be muzzled in somE> respects and thur, pre-
vented from doing wrong to the country. One thing necessary is that 
there "hould be ChRr!lcter. EVEVybody lmows what l a e ea ~  

If 11.8 the Honourable the Home Member desires, the expression 'moral 
turpitude' has to be defined, there is time enough for it. 

I was surprised at the remark that CRme from this side of the House, 
from another Knight, namely, that examination is only u gamble. My 
Honourable friend has also passed through that gamble. He may have 
lost much money over it which, according to him, is a losing concern; but 
yet he is in a place where he can give vent to his views and his views 
will be regarded as those of an educated man, as,the views  of a man who 
has got character. He says, no, those who give public opinion should 
have no character. no morale and no education. It comer, to that. 
Whut I wnnt is only a te!<t or smIle IIp)ll'enticeship. That does not 
me!lIl it should hE' hy a gamble; I will be sR.ti!'fied with some sort o'f 
selection. I am sure that leaving aside those Honourab.!e Members who 
have cOIlle determined to oppose this measure, there are other Honourable 
Members who feel in their heart of hearts that some such provision as 
contemplated in this Bill is required. We are told that Government will 
remain neutral. I see there are some Honourahle Members on this side 
who have lIlade up their mind to kill this Bill pt this stage 'whatever:good 
it might bring. In that case I cannot help; lUany Members are absent. 
I will not say anything more but leave it to the good sense of t,he House. J 
request the Muslim League to reeonsider their attitude and go into the 
lobby with. me. 

:Mr. President (The Honourable Sir Abdur Rahim): The question is: 
"Tha.t the Bill further to amend the Press and Registration of Books Act, 1867, 

he circulated for the pUrpo!!e of eliciting opinion thereon." 

The motion was negatived. 

THE INDIAN PENAT., com;: ~  

~ d l al  (Sind: Non-Muhammadan nllral): Sir, I 
move: 

"That :IIh& Bill further to amend the Indian Penal Code be taken into considera-
h." 
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"That. the Bill further to amed . the Indian Penal Code be taken into OdUIidera-
~  

ft. Kcmouabl. Sir Jla,ioNd lIuwell (Home Member): Bil', 1 move.: 

a~ the Bill be cireulated for the purpoee of elicitina opinion thereon bJ the 
1n JulJ, 1940. ", .  . 

I do uot· think it is neceBSarY to tay much in suppt. of this motion 
because the Bill is obviously of a character on which the ~ ee ought 
to be l~  falling as it does within ibe corumrrent legislBtive field . 

. ' :.r. PnIldell\ (The Honourable Sir Abdur Rahim) : Amendment. 
u.,ved: 

~ t.he Bill be ciresl.ted for the purpose of eliciting opinion thereon by the 
let Jill" 194O." 

Mr. I.lc:hud Bavalrli: Sir, I will not say much except this that the 
evil has incrt!8sed in the provinces &nd in Sind it has increased to a very 
great extent. In Benga.l kidnappings Hnd abductions have been going on 
for a long time the reason being the low age limit for protection. My 
object is to raise that limit Mnd a judglJlent reeently given in the 
Judicial CommiB8ioner's court at Sind has stressed the necessity of r&ising 
the age from 14 and 16 in the case of hoys sud girls respectively to 18. 
With that object I move this Bill and I hope the l'rovineitll Uovernments 
and this House will see the justice of it. 

Ill. Pre8lden\ (The Honourable Sir Abdur Rahim): The question if!: 

"That. the Bill he eireulatfod for thf' purpoll«' of I'lieiting opinion thereon by the 
~ JaJy, 1940." 

The motion was adopted. 

THE ALIGARH MUSLIM UNIVERSITY (AMENDMENT) BILL. 

Dr. Sir Zlauddta AhmAd (United ~e  Southern DiviRions: 
Muhammadan Rural): Sir, I move for leave to introduce a Bill further to 
amend the Aligarh MU8lim University Act, 1920, for R certain ~e  

Ill. President (The Honourable Sir Abdur Rahim): The que8tion i8: 

"That leave be granted to introduce a Bill furthE'r to an.end the Aliprh l\ofualim 
University Act, 1920, for. certain parpoee." 

The motion was adopted. 

Dr. Sir Zlaudd4n Ahmad: Sir. I introdUce the BiH. 

TlIE TRANSFER OI<' PROPERTY (AME)lDMENT)}ULI..-,. 

111. Akbl1 Ohandn. Datta (Chittagong and Rajahahi Divisions: Non-
Muhammadan ~  I movei for leRve tid introdutle ~ a Bill' further 
to Ilmend the Transfer of Property Act, 1882. .. ,. , ~ 
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Mr. PrtItdlDt (The Honourable Sir Abdur Rahim): The question is : 
"That. leave be f,'&Dted to introduce a Bill fartber to amend tbe Tranlfer of 

Property Act, 1882.' 

The motion was adopted. 

Mr. AJdI1l ObaDdra Datta: Sir, I introduce the Bill. 

The Assembly then adjourned till Eleven of the Clock on Thursday. 
the 8th February, 1940. 


	001
	002
	003
	004
	005
	006
	007
	008
	009
	010
	011
	012
	013
	014
	015
	016
	017
	018
	019
	020
	021
	022
	023
	024
	025



